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IN THE CENIR&MBS\HNTSTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

0.4 No. 1O 12005

Shri Badal Sarma.

"VS-J .
Union of India & Ors. ’

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

1969-
1981-

2000-
11.01.2002-

01.01.2003- -

11.03.2003-

31.12.2004-

10.01.2005-

01.02.2005-

Applicant was initially appointed as Postal Assistant.

Applicant was promoted to the post of Inspector of Post Offices.

Applicant was further promoted to the cadre of Assistant
Superintendent of Post Offices.

Applicant while working as Assistant Superintendent of Post Offices
at HQ Office, Dhubri, he was transferred and posted to Guwahati.
. (Annexure-I)
Applicant sought to be transferred from Guwahati to Silchar.
( Annexure-II)
Applicant was transferred and posted from Guwahati to Goalpara
after modification of transferred order dated 01.01.03. (Annexure-1iI)

Respondents issued impugned order of transfer and posting, whereby
the applicant has been sought to be transforred and posted at Silchar
in a post which is going to be fall vacant on 28.02.05 due to
retirement of one Shri C.M. Nath. { Annexure-IV)

Applicant submitted a detailed representation praying interalia for
relention in his present place of posting Gl his retirement on
superannuation i.e. upto 28.02.2006. { Annexure-VT)

Respondent No. 2 rejected the representation of the applicant in a

most mechanical manner with a direction to the applicant to-join to
his new place of posting. {Annexure-VII)

Hence this Original Application before the Hon’ble Tribunal.

PRAYERS

Relief(s) sought for:
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Under the facts and circumstances stated above, the applicant humbly pravs
that Your Lordships be pleased to admit this application, call for the records
of .the case and issue notice to the respondents to show cause as to why the
relief(s) sought for in this application shall not be granted and on perusal of
the records and after hearing the parties on the cause or causes that may be

shown, be pieased to grant the following relief(s):

That the Ilon’ble Tribunal be pleased to set aside and quash the impugned
transfer and posting order bearing letter No. Staff/3-23/2000/Ch.] dated
31.12.2004 (Annexure-IV) in respect of the present applicant, and further be
pleased to set aside and quash the impugned order bearing letter No. Staff/1-
441/88 dated 01.02.2005 (Annexure-VII).

~ That the Hon’ble Tribunal be pleased to direct the respondents to allow the

applicant to continue in-the present place of posting at Goalpara till his
retirement on superannuation.

Costs of the application.

~ Any other relief(s) to which the applicant is entitled as the Hon’hie Tribunal

may deem fit and proper.

Interim order praved for.

During pendency of this zipplication, the applicant prays for the following
interim reiief’ -

That the Hon’ble Tribunal be pleased to stay the opefation of impugned
transfer and posting order bearing fetter No. Sﬁfﬁ3-23;’2000/("1h.f dated
31.12.2004 (Annexure-IV) in respect of the present applicant as well as
impugned order bearing letter No. Staff/1-441/88 dated 01.02.2005
(Annexure-VII) till disposal of the Original Application.

Bre Btk AN
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GUWAHA'TT BENCH: GUWAHATL
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHAT] BENCH: GUWAHATT]
“{An Application under Section 19 of the Administrative Tribunais Act, 1985)

0. A. No. /2005

BETWEEN
Shri Badal Sarma.
S/0- Late Manindra Lal Sarma.
Assistant Superintendent of Post Offices.
Goalpara Sub-Division, Goalpara.
P.0O- Goaipara. Dist- Goalpara. Assam.
' , ...Applicant

-AND-

i. The Union of India,
Represented by the Secretary to the
Government of India,
Department of Posts.
New Dethi- 110001.

(4

Chief Postmaster General,
Assam Circie

Department of Posts.
Guwahati- 781001.

3. ‘the Director of Postal Services
Assam Circle, Guwahati- 781001,

4. Asstt. Postmaster General (Staff)
O/o- The Chief Postmaster General,
Assam Circle, Guwahati- 781001. N

tn

R. Chakraborty.
Senior Postmaster General (Staff),
O/o- The Chief Postmaster General,
Assam Clircle.
Guwahati- 781001.
’ ... Respondents.

Rt Lo ot Kb
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DETAILS OF THE APPLICATION

Particulars of grder(s) against which this application is made.,

This application is made against the impugned transfer and posting order bearing

~ letter No. Staff/’3-23/2000/C:h.I dated 31.12.2004 (Annexure-IV) which is passed

in violation of protessed norms and also against the impugned letter bearing No.
Staff’1-441/88 dated 01.02.2005 (Annexure- VII) rejecting the praver of the
applicant for review of transfer and posting order dated 31.12.2004 and further
praying for a direction upon the respondents to allow the applicant to continue in

the present place of posting at Goalpara till his retirement on superannuation on

28.02.2006.

Jurisdiction 'u'f the Tribunal.

The applicant declares that the subject matter of this application is well within the

| Jurisdiction of this Hon'ble Tribunal,

- Limitation.

The applicant further declares that this application is filed within the period of

limitation prescribed under section-21 of the Administrative Tribunals Act, 1985,

Facts of the Case.

That the applicant is a citizen of India and as such he is entitled to all the tights,
protections and privileges as guaranteed under the Constitution of India,

That your applicant was mitially appointed as Postal Assistant in the year 1969,
thereafter he was promoted to the post of Inspector of Post offices in the vear
1981, again he was promoted to the cadre of Assistant Superintendent of Post

Offices during tiie vear 2000, at Headquarter Offide, Dhubri. The appiicant is

presently working as Asst. Superintendent of Post Offices at Goalapara.

et f ool oS K
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That vour appiicant while working as Asssistant Superintendent of ?ost Offices
(for short A.S.P.O) at HQ Office, Dhubﬁ, he was "transferred and posted to
Guwahati vide order issued under Memo No. Staff/3-23/2000 dated 11.01.2002,
the applicant carried out his transfer and posﬁng order accordingly joined at
Guwahali, purs;mnt to the order dated 11.01.2002. However, within a span of one
vear, the applicant was sought to be transferred from Guwahati to Silchar vide
order bearing letter No. Staff/3-23/2000 dated 01.61.2003, however said transfer

and posting order was subsequently modified vide memo No. Staff/3-23/2000

dated 11.03.2003, whereby the applicant was transferred and posted from

Guwahati to Goalpara. The appiicant carried out the transfer order dated 11.03.03
and joined his duty on 18.03.03 at Goalpara and till date he is serving at Goalpara
in the capacity of A.S.P.O.

Copy of the order dated 11.01.02, dated 01.01.03 and 11.03.03 are
snclosed herewith for perusal of Hon'ble Tribunal as Annexure- 1. II and

111 respectively.

That it is stated that vour applicant is due to retire on superannuation with effect
from 28.02.2006 (A/N) and now he is left with only 1 vear service in his credit.
The applicant has an intention to settle down at Goalpara after his retirement on

superannualion.

That most surprisingly, when the applicant is intending fo settle down at Goalpara

the respondents has issued the impugned order of transfer and posting under letter
bearing No. Staff/3-23/2000/Ch.I dated 31.12.2004, whereby the applicant is now
sought to be transferred and posted at Silchar ina post which is going to be fall

vacant, due to retirement of one 'Shn C.M. Nath w.e.f. 28.02.2005, at Silchar. The~
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impugned transfer and posting order in respect of the applicant has been passed at
the verge of his retirement, when only one year of service is left on his credit and
on that score alonc the impugned order of transfor and posting is liablc to be sct

aside and quashed.

A copy of the impugned order of transfer and posling dated 31.12.2004
has been enclosed herewith for perusal of Hon’ble Tribunal and marked as

Amnexure-IV,

That it is stated that on a mere reédmg of the impugned transfer order dated
31.12.2004 it appears that none is posted at Goalpara, in the place of present
applicant as such the post of A.S.P.O .at Goalpara shall remain vacant in the event
i applicant is required (o carry out the impugned order Qf transfer and posting,
Moreover, it is a routine transfer and as such there is no administrative exigency

for transfer of the applicant from Goalpara to Silchar. Therefore the impugned

order dated 31.12.2004 is liable to be set aside and quashed.

That it is stated that as per P & T Manual Volume IV,‘ Rule .59 provide that
ordinarily the tenure of posting of Assistant Supeﬁﬁtendent of Post Offices in
particular Division or Sub-Division is four vears, whereas, it appears that the
appﬁcant transferred and posted atleast on four occasion;&: within a span of 2/3
years, such repeated transfer and posting of a postal employee is in violation of
the Ruie containedin P & T Manual, itself is malatide and on that score alone the
im;iyugned order of transfer and posting dated 31.12.04 is liable to be set aside and
quashed.

A copy of extract of Rule 59 of P & T Manual Vol. IV is enclosed

herewith for perusal of Hon'ble Tribunal and marked as Annexure-V.
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That your applicant being highly aggrieved with the impugned order of transfer
and posting dated 31.12.04 submitted a detailed ropresentation addressed to the
Respondent No. 2, 3 and 4, whercin the applicant intcralia prayed for
reconsideration of his order of transfer and posting dated 31.12.04 and also praved
for retention at the same place of posting ét Goalpara till his retirement on
superannuation i.e. upto 28.02.06. In the said representation dated 10.01.05 the
applicant pointed out. that he haci Jjoined at Goalpara only on 18.(53.2003 and as
such his tenure at Goalpara not vet completed and further stated that in the fag
¢nd of ‘his service life he is tryving to setile down at Goalpara by purchasing a plot
of land. Morcover, the applicant has stated that he is a diabetic patient and he is
suffcring from heart discasc and under the trcatment of spccialist doctor at Siliguri
and Coachbihar as such the impugned transfer order has caused serious mental
anxiety at the fag end of his service career. However the said representation of the
appiicant dated 10.01.05 has been rejected hy the Respondent No. 2 in a most
mechanical manner without appiication of mind vide impugned Ietter bearing No.
Staff/1-441/88 dated 01.02.2005, wherein it is stated that the case of the applicant
has been considered but his request for retention of 1 vear more m present place
cannot acceded to and further bdinzc.ted the applicant to join to his new place of
posting. This dccision of Respondent No. 2 is highty arbitra.xry, unfair and illcgal
and the same is in violation of professed norms. and as such the impugned order
of transfer and posting dated 31...12.2004' as well as the impugned letter date
01 .0’2.05 is liable to be set aside and qu_ashc;,d.

Copy of representation dated 10.01.05 and impugned Ietter dated 01.02.05

are enclosed herewith for perusai of Hon’ble Tribunal and marked as
s
Annexure- VI and VII respectivelv.

Qs (Doctal AN



4.9

4.10

That it is stated that even the 5™ Central Pay Commission also recommended to
the Govt. of India that the Government employees should not be disturbed by way
of transfcr and posting when they have less than 3 years of scrvice in their credit

before retirement. whereas the present applicant is left with less than 1 vear of

service in his credit on 28.02.05 when the post of A.S.P.O at Silchar is going to

fail vacant. The simiiar issue came up hefore the various benches of the ieamed
Tribunal, m the case of S. Kn'sh_na Vs. Deputy Regional Director, ESI
Corporation, Trichur and another, repoﬁed in 1991 (1) SLI (CAT) 336
(Ernakulam) held that the applicant of that case is liable to be retained in the same
place of posting at the fag end of his caree;‘ unless his transfer is reconsidered by
any ofhcr unavoidablc administrative cxigencics. In other casc ic. H.S. Ajmani
Vs. State of M.P and Ors repprted in (1989) 9 ATC 12é (Jabalpur). wherein it is
held that frequent tranéfer of a Govwt. employee. is contrarv to the Govt.
instructions and so the said order is liable to be set aside and quashed. The
applicant is a victim of frequent transfer and the impugned order is contrary to the
{Govt. instruction and there is no public interest involved where the sanction post
of A.S.P.O at Goalpara shall remain' vacant in the event of his posting at Silchar.
Therefore, impugﬁed order of traﬁsfer dated 31.12.2004 as well as impugned
order dated 01.02.2005 arc liablc to be sct asidc': an.d quashcd.

~ Copy of judgment dated 23.11.1990 and a copy of judgment in the case of
MP Ajmani Vs. State of M.P passed by learned CAT are enclosed
herewith for perusal of Hon'ble Tribunal and marked as Annexure-VIII
& IX respectively.
That it is categorically stated that the applicant has not vet been released till filing

of this application and he is discharging his duties as A.S.P.O at Goalpara,

therefore the Hon'ble Tribunal be pleased fo pass an interim order staving the

e —
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operation of the impugned order of transfer and posting dated 31.12.04 till final
disposal of the Original Application and further be pleased to pass further orders
granting adcquatc rclicf to the applicant as praycd for; éomidcring the fact and

circumstances as stated above,

That it is stated that the Respondent No. 5 vested with the power of transfer and
posting of the cadre of Assistant Superintendent of Post Offices on and behalf of
the Chief Postmaster General, he is aware of the fact that the present applicant is
retiring on superannuation w.e.f. 28.02.2006 he is furtherb awafé of the fact that
the applicant has not vet completed even 2 vears of service in the present post of
posting at Goalpara, moreover Respondent No. 5 also aware that there is a

specific provision in Rule 59 of the P & 'I' Manual Vol. IV that tenure of the cadre

of A.S.P.O is 4 vears in a particular Division or Sub-Division even then the

" Respondent No. 5 with a malafide intention included his name in the routine

transfer without any administrative exigency and at his instance the Chief

Postmaster General without looking into the records and also without taking into

consideration the above facts and circumstances has passed the impugned order of

wansfer dated 31.12.2004. It is pertinent to mention here that even after receipt of

the impugned order of transfer drder by the applicant, he has drawn the attention
of the authority more particuiariy Respondent No. 2 as well as of Respondent No.
5 that he is retiring in the month of February 2006 vide his representation dated
10.01.‘2905 where the applicant has sléie-gl other problems bul even then the
Respondent No. 5 rejected the represéntation of the applicant with a non-speaking
order without assigning anv reason for rejection of his representation, therefore it
is quite clear that the Respondent No. 5 acted with an ulterior motive and

deliberately rejected the representation. It is also known to the respondent No. 3

Ao Loodonl SEIMKL
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that within a span of 2 vears altogether 4 transfer and posiing order has been
issued in respect of the applicant without any rhyme and reason and that too in
violation of the Govt. instruction hence the ‘impugned order of transfer dated

31.12.2004 as well as the letter dated 01.02.2005 are lable to be set aside and

. quashed.

it is further submirted that the impugned 6rder dated 31.12.2004 has not
yet been given effect to so far the applicant is concerned, with the view of
intention that the post of A.S‘.P.O at Silchar is _goiI;g to fall vacant w.e.f.
28.02.2003, therefore the Hon’ble Tribunal be pleased to stay the operation of the
impugned order of transfer and posting dated 31.12.2004 in respect of the

applicant.

That this application is made bonafide and for the cause of justice.

Grounds for refief(s) with legai provisions

- For that, the impugned order of transfer and posting has ‘been passed in vioiation

of professed norms and also in viofation of Rule 59 of P& T Manual Vol. IV,
where the tenure of posting of A.S.P.O has been prescribed as 4 vears in a

particular Division or Sub-Division.

| For that, applicant is retiring on suﬁerannuation w.e.f. 28.02.2006 and as such he

is left with only 1 year of service in his credit on 1 March, 2005 when the post at
Silchar is going to fall vacant, where the applicant is now sought to be posted

from Goalpara.

1\
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For that, transter in the fag end of service career is contrary to the Gowt.
instruction, moreover repeated transfer and posting within a span of two years is
malafide.

For that. applicant is in the verge of retirement and intending fo settle dos&n after
retirement in the present place of posting at Goalpara and that too when none is
posted in place of the applic:.mt; as such the decision of the respondents to post
ium at Silchar in the fag end 'of scwicé carreer is .high'ly arbitrary, unfair and

illegal.

For that, the impugned transfer and posting indicated in the order dated

31.12.2004 are in fact in routine nature and as such no administrative exigency or
public interest involved in as much as in the case of posting of the present

applicant at Silchar at the verge of retirement.

For that, no one is posted at Goaipara in piace of appiicant therefore in %he event
of his posting at Silchar in terms of the impugned order dated 31.12.2004 the post
;)f A.S.P.O shall remain vacanf at Goalpara, therefore there is no dﬁﬁcul@' on th;e
part of the respondents to accommodate the applicant for 1 more vear at Goalpara

till his retirement on superannuation.

For that, the applicant has been transferred and posted on 4 occasions within a
span of 2 yeats in the cadre of A.S.P.O which.is malafide and contrarv to the

provision laid down in Rule 59 of P & T Manual Vol. IV

For that, the applicant is a diabetic patient and under constant treatment with the

attending Physician therefore if transfer and posting at the verge of retirement is

4
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unwarranied and the same is contrary to the Govt. policy as well as also contrary

to the recommendation of the 5™ Central Pay Commission made in this regard.

For that applicant submitted representation to the respondents authority but the

same has been rejected in a most arbitrary manner without application of mind

and also withoul assigning any reason, as such impugned order of transfer and.

- posting dated 31.12.2004 and the impugned letter dated 01.02.2005 rejecting the

representation of the applicant are liable to be set aside with cost.

Details of remedies exhausted.

‘I'hat the applicant states that he has exhausted all the remedies available to him

and there is no other alternative and efficacious remedy than to file this

[

application.

Matters not previous!v filed or pending with any other Court.

The applicant further declares that he had not previously filed any application,
Writ Petition or Suit before any Court or any oth& authority or any other Bench
of the Tribunal regarding the subject matter of this application nor any such

application, Writ Petition or Suit is pending before an};' of them.

Relief(s) sought for:

_ Under the facts and circumstances stated above, the applicant humbly prays that

Your Lordships be pleased to admit this application, call for the records of the
case and issue notice 1o the respondents to show cause as to why the relief(s)
sought for in this application shall not be granted and on perusal of the records
and after hearing the parties on the cause or causes that may be shown, be pieased

io grani the following reliei(s):

That the Hon’ble Tribunal be pleased to set aside and quash the impugned

transfer and posting order bearing letter No. Staff/3-23/2000/Ch.I  dated

B JfGuitel S S .



31.12.2004 (Annéxure-IV) in respect of the present applicant, and further be ‘
pleased to set aside and quash the impugned order bearing letter No. Staff/l-

' 441/88 dated 01.02.2005 {Anncxurc-VID).

8.2  That the Hon'ble Tribunal be pleased to direct the respondents to allow the
applicant to continue in the present place of posting al Goalpara lill his retirement
on superannuation,

8.3  Costs of the application.

8.4  Any other relief(s) to which the applicant is entitled as the Hon’ble Tribunal may
deem fit and proper.

9. Interim order praved for.

During pendency of this application, the applicant prays for the following interim

refief: -

9.1  That the Hon’ble Tribunal be pleased to stay the operation of impugned transfer
and posting order bearing letter No. Staff/3-23/2000/Ch.I dated 31.12.2(504‘
(Annexure-IV) in respect of the present applicant as well as impugned order
bearing letter No. Staff/1-441/88 dafed 01.02.2005 (Annexure-VII) till disposal of
th¢ Onginal Application.

10, e
This application is filed through Advocates.

11. Particulars of the LP.O.

i) 1P O.No. : 906 3§699 |
i) Date of Issue : 4d.2.95 -
i) Issued from .l &P a. c;g-pomb.afnﬁ -

v) Payable at s P 0. Guwd bhan

i12. List of enclosures.
As gtven in the index. .
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VERIFICATION

-

- L Shri Badal Sarma, S/o- Late Manindra Lal Sa;ma, aged about 59 vears,
presently working as Assistant Superintendent of Post Offices, Goalpara Sub-
Division, Goalpara. P.O Goalpafaz. Dist- Goalpara. Assam, do hcrcby verify that
the statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and

- those made in Paragraph S are true to my legal advice and I have ﬁot suppressed

any matenial fact.

-
And T sign this verification on this the 12 day of February, 2004.
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Y Sl Name o Present place of | Future place of | Remarks
0 No; ___| posting . posting - '
1(1) (2) RE (3) N C)) (8)
.+ |, | SiN.C.Bhowmik .| ASRM- CRC, | SAS,C.O. Vacant -
SN Guwahati Guwahali
% 2 Sri B.C.Paul’ SAS,CO(Adhoc) | ASRM CRC, Tl S N.C.Paul
. Guwahati(Adhoc) reverts
#;;Mmi 3 | SnT.CKalita SDI,Barpeta & | PM,Nalbari Vice Sri K.Ahmed
Loy e o - | approved for ASP | _transferred
. 4 | Sri K.Ahmed | PM,Nalbari - Manager Vice Sn Badal
(O - | SPC, Guwahati Sarma transferred
b 5 . | S P.C.Boro ASP(HQ), ASP(HQ),Nalbari VicSri L.K. Barman
o Dibrugarh transferred -
e 6 Sni L.K.Barman ASP(HQ),Nalbari | ASP(PG), Vice S T.K. Chou-
,r;}‘%‘,; | o T C.0.Guwahati dhury transferred
:fi;,:f;‘%_! 7 | SnT.K.Choudhury [ASP(PG),C.O. ASP(HQ),Guwahati | ViceSri R.J.Biswas
i : ., s 7 transferred. .
i - [8 [snsS.sanglary SDI,North [ASRMGHRMS | Vacant
i ' Lakhimpur &
/ . - approved for ASP -
~-9” | Sri Badal Sarma . | Manager Aliotted to R.O.
- SPC,Guwahati against vacancy at
i i isW. ‘ASP(HQ),Guwah | - ASP(HQ) DR &
10 | Sri Ramjay B'lsw_as QtiS(U$S) ) ASP(N) Silchar
. Sub Dn.
, /e
(M/
Director of Postal Services(HQ),
Assain Circle,Guwahati-781001.

Yy -

DEPARTMENT

Mverwe T

OF POSTS

OFFICE OF THE CHIEF POSTMASTER GENERAL: ASSAM CIRCLE
GUWAHATI-781001.
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v No.Staff/3-23/2000
_‘é{:u’ o
i

M

v’_ r{ «

P

Dated at Guwahati the 01.01.03

The orders of the Chnef Postmaster General Assam Circle, Guwahau
in connection with transfers and postings of the followmg officials are issued in the
interest of service to have |mmednate effect.

|

L
L
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"1 . The PMG, Dubrugarh ,'f; P ‘ '
2 The SSRM,Guwahati - : Coan
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' 5 The PM, Barpeta -~ .. R s R ¥
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7 , :

Tﬁ",""‘":’" - L s f‘f Al ,;.' A . £ K
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, DEPARIM[NI OF POSTS

\9(! FICE OF THE Ci‘IlEl POSTMASTER GENERAL:ASSAM CIRCLE .
b .GUWAI_IA,H -781001.

Memo No.Stafl/ 3-23/2000: ©

1
1

Dated at Guwahali the 11.3.03

With the approval of the competent authority the following lransler and
posung orders are issued to have |mmeduate effect.

Sk Name of the ofF cnals Presentumt - | Posted Remarks
No |~ " 3 7%*| on transfer N e
N1~ | Sri Badal Sarma. glana .| ASPQS, Vice Sri R.C.Rabha
Lo Goalpara transfeired
-~ i Gquahatl ~ | e
2 | SriRam ch. Rabha | ASPOS, ‘ASRM C/S Vice Sri J.C.Paul who |
. ' Goalpara Guwahati will relire on
> : ' superannualions  on
' 31.3.03. :

The ofhual al SI.2 wull nol get TAITP as the transfer or der is issued at
his own request. :

This is lssued Ain partnal modmcauon of this olfice memo.of even
no.dtd.01: 01-2003 . ‘

,»“W &4 (r‘
L
LN ( S.SHYAM)
PRt A.P.M.G.(Slalf)

For Chief Postmasler Gencral,
Assain Circle, Guwahali-781001.
Copy to: b :

. / Official concerned
2 The SPQOS,Dhubri
3 The SPOS/SSKRM, Guwahali
4 Tha AD(/\/Cs) C.0.,Guwahati
S The PMG, lerugarh
6 PF of the official

-

QRN NG T L e
For Chief Posum ler (a')n “ml
Assain Circle, Guwahali-781001.
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7 LERARTMENT_OF _POSTS
- | OFFICE OF THE

CHIEF._ POSTMASTER GENERAL: ASSAM CIRCLE: GUWAHATL 761 001

NO. Staff/3 = 23/2000/c\\ 1 dated at Guwahati, the 31.12.2004

Subject :- Transfer ond Posting orders of ASPOs / IPOs cadr‘e.

With due approvol of ‘the competen. authority, the followmg '
offlcmls in the cadre of ASPQOs / IPOs are ordered to have nmmedmte effect in
- the mferesf of servnce

5 PART - A -
( ASPQs CADRE )
" Nathe of’fhe official Present place of - New place of posting
posting
e S R

A 5ri Badal Sharma

| ASPOS Goalpat a

ASRM, 5-Dn, Silchar » vice Sri € M Nath
retiring on 28.2.2005

2. 5ri B KDas

TTAGP: (D'\) bt

1 ( the HSG-I 1PO line post of PAL, Jurhat

‘Postmaster, Dhatri 10

is diverted as PM HSG6-T 1F0 line, Dhisbri
HO.)

3. 5ri Gopal Bora. ~ASPOs Jorhat AP (Dn) Dhubri vice
s : Sri Bcdol Sh]crn{a transferred.
4, Sri B Haloi " ASPOs, ASP (Hq), Tezpur vice

North Lakhimpur

Sri B. Kalito, transferred

5. 5ri B Kalita

ASPOs (Hq), Tezpur

ASP (Dn), Jorhat vice
Sri D. Dihingia, traasferred

6. 501 D Dihingia

’

ASP (Dn) Jorhat ’

ASP, North Lakhimpur vice -.
Sri B Haloi, transferred

i 7. 5ri NN Sonowal ASP (Dn), Tezpur ASP(West). Guwahati () Dn vice
_5':1:}"3; $ri K Barman, transferred
W .
Rt - e ~ U —
: 8. Sri Khargeswar Barman ASP(West) Guwahati ASPOs (Dn), Tezpur vice
T o SriNN Sonowal.
' 9. 5ri A Hye IPOFG) Negacn ASP (Dn) Guwahati on prom—;)‘t-ir—)‘n vice

Sri S B Bhattacherjee, transferred.
(This is in partial modificatien of memo
No. Staff/2-29/91, dtd. 25.2.2004 )

10.5riS 8 Bhaﬂqchcrw [

ASP(Dn) Guwahati

DPM-i , Gms'nhc:ﬂ GP(."

Contd page = 2



¢
-PART - B
(IPOs_CADRE )

Name of 1he officiol Present plaée of posting New place of poshnq
. B 7 T S T TR
‘3, Sri D K Chutia - . IPOs, Pathsala IPO Jorhat (North) vlcc}m
e T e S Sri BHozorlka transferred !,
p v M‘ !l“ﬂ{f’z"d,
2.5riB Hozarlka L qugs, Jorhat, (Nor'th) « | 1POs North Lakhimpury vicef“
: g.r,}!,.'.w. ' e T .‘ W . 5rissang!arl. tmnsf;;rgg.d b
e s : . [ R P el 10T g T it 9
3 Sri Sanglar IPOs North Lakhnmpur - IPOs Murlant ch{ n‘&('
I i" S ‘ RS ": 'vg' & . Sri NRSalkm transtcrredﬁ
4. Sri N R Saikia T ‘ s IPOs fAariani SDI Kokrajhar vice 1f P
R , I S S o Sri R Kamal Fwid,‘tronsfcrr?d
A . ) ! s "“ v N ] "-y
5. Sri Rajkamal Farid . IPQOs, Kokrajhar - IPOs Nalbari - "“‘“é
6, Sri P K Dey .. 1POs, Silchar IPOs Sivsagar vice'™ 1
AR S SriDK Saikia
7. Sri D K Saikia | 1PQ0s, Sivosagar - " IPO(PG), Nugaon vice -
' . . ‘ ‘ Sri A Hye, .
promoted to ASPOs cadre
... All the officials may be .relieved on local arrangement. )
~ Usual cho;‘gz réports may be sent to all concerned.
..a,": . Co (3'7/ '\ '
B APMGA: STAFF) A
L 0/0 THE CHIEF PMG
, ASSAM CIRCLE : GUWAHATT
:, ~ Copy to: ' '
L7 he Postmaster Gcncrol Dnbrugarh chmn, Dsbrugcu h “' i
Pt e a3
e o IR
4 2. All $5P0s // SPOs in Assam Czrc!e for nece..sory action. <
.f}:‘ | ":b .: Y TR ,'l':':ff“ﬁ- : 4 . .N - .
g 3, Officials concerned, ¥ ‘;‘ T ’
'tg‘ . ‘.l B " co - B :-»:.‘E A.:‘ ; - T s APMG ( /a - é-nn&:ﬁ?u
i who oo P oL E 0/0 th€ Chief PMG,
CLa ' : IR '}",..'.;., S Guwahatt 781001 !
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orrsv.E}or branch postmaster, the notice will, when necessary, contain a sufficient
- descsiption of the overseer to prevent possibility of personation.

\/ ROTATION OF CHARGES -

X N .
57. Ordinarily a Superintendent of Post’ Offices or Railway Mail Service

should not remain in charge of the same Division for more than four years at
a time, and an Assistant Director of Postal Services should not also occupy that
post for more than four years at one stretch.

58. Every Superintendent of Post Offices should hold charge of a
Ratlway Mail Service Division for at least four years, and every Railway Mail
Service Superintendent should hold charge of a Postal Division for not not less
than four years. :

Nore.—The provisions‘of this rule do not apply to Superintendents who are
above 45 years of age.. | ‘

\/‘59. An Assistant Superintendent of Post Offices or R.M.S. and a Sub-
Divisional Inspector (Postal) or R.M.S. should not ordinarily remain in the same
Division, or Sub-Division, as the case may be, or at the same post for more than
4 years at a ime, e

While ordering transfer or promotion of the officials, care should be taken
to cnsurc that they are not transferred to or posted in their home areas.

60. The foliowing posts sho'uld not.ordinarily be occupied by the same
officials continuously at a time for morc than the period shown against each :—

(1) Office Supervisors, Office of Superintendents
(2 Investigating inspcctors and Sorting inspectors in Circle { 4 ..o
Ofhices ... y

(3} Scction Supervisors of sections in Circle Offices .

{4) Postal Assistants in- General Post Offices or First Class )
head post offices dealing with staff cascs :

(3). Oitice Assistants in offices of the Superintendents of post i
offices and Railway Mail Scrvice except sorting assistants p 4 years
in offices of Superintendents, R.M.S. -

(6) Postal Assistants working in the correspondence and
-accounts Branches of head post offices

(6-A) Postal Assistants working in the Philatelic Bureau. 6 years

Note.—The Divisional Supdt./[PPM/Gazctted Postmaster working directly
under the Head of the Circle may, at his discretion, order transfer of the staff

working in the Philatelic Bureau any time before completion of the tenure of 6
years for adninistrative reasons. :

(6-B)
(1) Group D Assistants and L.S.G. officials in'all branches of

foreign post (except Store M.O. & C.E.D. and Sirong
rooms) ... B

Foreign Pust Units.

4 years

(i} Group D Assistants and L.S.G. officials in Store, M.O. &
" C.E.D. and Strong rooms, . 2 years

W

nexwe— V.

’

TRANSFERS AND POSTINGS 29

(6-C} LDCs/UDCs/Supervisory staff (i.¢., Junior Accounts Offcers
and Accountantt in SSG in SBCO/ICO in all offices
(subject...... to rotation among themselves every year of
LDCs/UDC:s in offices with more than one LDC/UDC.)

7. Gazetted Postmasters, Non-gazetted Postmasters (H.S.G.))
and non-gazetted sub-postmasters (L.5.G.) ...

i
8. Non-gazetted sub-postmasters (Time-scale) %
(8-A) Departmental Branch Postmasters .. 7 4years
9. Public Relations Inspectors (Postal) . E
(9-A) Postal Assistants in post offices having one Postal |
Assistant besides the sub-postmaster. !
10. Other Post Office Assistants (including Lower and Higher) | vear
N Selection Grade) who handle cash and valuables LR
11. Postal Assistants employed at the Savings Dank and Money) 5 years®
Order counters of Post Offices ... |

Postal Assistants in charge of Sub-Accounts Department. 6 months.
Note.—Not printed.

* Dircctor-General’s Orders.

In partial modification of the orders conwined in this office letter
No. 33,3%;73-SB/SPB. I, dated 20-3-7+4, the Posts and Telegraphs Board has now
decided that in order to increase the cfficiency and have conunuity in working,
the clerks in Moncy Order and Savings Bank branches may be empioyed at the
counters up to 3 years and this period may be extended further up to < years at
the discreton of the Heads of the Circles. Tho overall tenure ia {f) Head
Offices and bigger sub-offices having full-time Savings Bank/SC clerks and in
(if) Head Offices having incentive scheme in SB/SC branch will, however,
remain as 5 and 6 years respectively as mentioned in sub-paras (¢) and (4] of
this office lctter dated 20-5-74 referred to above. :

[D.G., P& T, N.D. Letter No. 69/43/75-SPB. 1 dated 7-8-75

{12) Sorting Assistants in offices of Superintendents, R.M.S.

5 years
(13} Village postmen attached to offices having two or more
village postmen . ... 6 months
(13 Time-scale Accountants in Head Post Offices where
there is more than onc Head Post Oflice in a2 Division
on the same scale of pay. - ... 4 years

Norte.—Time-scale Accountants in Head Post Offices can be rotated with
sucii Accountants in the Postal Divl. Offices also.

{13). Sorting Assistants in Record Olfices and Sub-Record

Qifices - . . 4 ycars
(15-A) L.S.G. and H.S.G. Sorting Assistants in R.LS.
Offices ... 4 years
{16) Oilice Assistants in R.L.Os. who handle cash or »
) valuables 1 year

(17} Office Assistants (including Cashiers and Storckeepers)
in different section of MMS Organisation under the

control of Gazetted Managers only ¥ years
. Ve
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* FFrom .
Badal Sdrma ,
Asstt. Supdt Post Olhce
Goalpara Sub-Division, Goalpara
T, | S .
1. The Chief Postmaster General
Assam Circle, Guwahati- 781001
2. ‘The Director of Postal Services
Assam Circle, Guwahati - 781001
3. Asstt. Postmaster General (Staff)
O/0 of the Chief Postmaster General
Assam Circle, Guwahati - 781001
(Through the Proper chanuel)
Sub: Prayer h)r stay_order on_the txamfm/l’ustmg order of

Sri Badal Sarma Asstt. Supdt. of Post ()fﬁcc from Goalapra
Sub-Division, Goalpa:.x.

Ref.:  Your Memo No. Staff/3:23/2000/ch-1 dtd. 31-12-2004.

Hon'ble Sir/Madam, 7

In honourably acknowledging the receipt of your memo stafl/3-23/2000/ch-1 dt.
31-12-2004. 1 beg to-lay the (ollowm;,s for your kind and %ympdthcnc consideration,

That Sir/Madam, 1 took over the charge of the Asstt. Supdt. of Post oflices,
Goalpara Sub-Division, Goalmra on 18-03-2003 and dlSChdl ging my duty with honestly and
efficiently. 1 have not yu completed my tenure also.

That Sir/Madam, 1 rendering my service to the Department since 1969 in various
capacitics.

The date of-my supcramlumon retirement is 28-02-2006 (A/N). Oniy one ycar
remaining 1o wmplcle my service life for ever.

That Sn‘/Madam, have decided to settled at Goalpara after my 1ctirement and
accordingly. 1 am trying to acquiring a plot of land. '

That Sit/Madam, 1 am a diabetic patient and now. 1 have been suffedng from
heart deceases and under the treatment of the Specialist Doctor of Cardiviogy/Diabetic at

Siliguri and Coochbehar respectively. : ]

Both the Douom advice me 1o pass the day mthnul tension as per as can. Now

my pre-tenure transfer order at the I.lg end of my retircment is pushed me v a heavy mental

pressure and tension and might have canse of my sudden death at any stagpe

&M\ﬁéwy ' o Comtd o Page < 2



.(%/
(2)

That Slr/Mddam wnth due apology. 1 would like to draw your kind attention
that so far I remembered and belief 1 did not commit any fraud nor did anything which may
lcad to the subversive to the discipline for which my pre-tenure transfer at the fag-end of
my retirement (Date of retirement is 28-02-2006)- is highly warranted.

Considéring, the all actual facts and figure 1would fervently request your kind
consideration wnth the humble prayer to get me relief from such pre-tenure transfer at the
fag end of my rclucmcnt and allow me to complete the period of one year i.c uplo 28-
02-2006 at the prgs_cnxt placc of wonkmg, so that I may peacefully go on normal retirement,

With Profound Regards
Yours faithfully,

(BADAL SARMA)

Dated - Goalpara the 10th Jan/2005 Asstt. Supdt. of Post Office
Goalpara Sub-Division
Goalpara.

Advance Copy 3=

1.  The Chief Postmaster General
Assam Circle, Guwahati- 781001

2.  The Director of Postal Services
Assam Circle, Guwahati - 781001

3. ' Asstt. Postmmaster General (Staff)
0/0 of the Chief Postmaster General
Assam Circle, Guwahati - 781001

(BADAL SARNMA)
Asstt. Supdt. of Post Office
Goalpara  Sub-Division
Goalpara.
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- DEPARTMENT OF POSTS: INDIA
OFFICE OF THE CHIEF POSTMASTER GENERAL
' ASSAM CIRCLE: GUWAHATI
No.Staff/1-441/88 o ‘Dated at Guwahati the February 1, 2005,
To i
The SPOs, .
Dhubri. oy

Sub:- Transfer and posting in ASP/IPPO cadre - case of Shri Badal Sarma, ASP, Goalpara Dub-
Division. -

toa

Ref- Your No.B-633 dated 19.1.05.

2

The representation dated 10.1.05 of Shri Badal sarma, ASP, Goalpara Sub-Division is
considered but his request for retention of one year more in his present post-cannot be acceded -
to. The official may be informed accordinly and ask him to join in the new place of posting.

o

L
I/’
| A.P.M,QSZ.SMH’)
O/o the Chief Postmaster General
Assam Circle, Guwahati — 781 001

VA
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In view of the foregoing, it can be safely stated that the impugned
order of transfer is punitive in character and has been made in colourable
exercise of powers. Further more, the impugned order would also seem
1o be tainted with malice in law. The same does not seem to have bzen
made in the administrative exigancies but with a view to penalise the
applicant. That being so, the impugned order is not legally sustainable.

[ Ashok Kumar Mobey v. Unioa of India and others, 1991 (2) ATJ 266 (Chandi-
garh), date of judgment $-3-1991. ] ) .

4. Frequent transfers, especially at the fag end of one’s career, should be
avoided on buman factor, unless necessitated by administrative exigencies.
—The fact which comes out rather startlingly in this caseis that the apph-
cant had been transferred by the respondent department at his own
request from Kottarakara to Trichuras Deputy Accounts Officer by order,
dated 29-5-1990. Hardly had the ink dried on that order when another
order was passed on 31-5-1990, transferring him as 'Manager, Grade |,
at the local office to Trichur. Since the applicant wanted a transfer at
Trickur, as he had less than two years to retire, he readily came over to
Trichur paying for the travel and other substantial expenses from his
own pocket because the transfer being at his request, he was not allowed
transfer T.A. and joining time. “The applicant took charge of the post of
Manager, Grade I, Trichur, on 1-6-1990 and was working there when
by the impugned order, dated 26-10-1990, he was transferred and posted
as Manager, Grade [, at Allappuzha. It appzars to us harsh and high-
handed if within less than five months of his transfer at his request, he is
transferred out again to Allappuzha. It may bc that the Employces’
State Insurance Corporation (ESIC for short), did not issuc any guide-

lines for transfer but it is a recognised policy in the Government of India -

that an official with less than two years of service should be allowed a
posting of his choice and should not be transferred from that post within
that period unless there are compelling administrative rcasons. We can-
not accept the argument of the learned counsel for the respondents that
the administrative reason of manaing thc upgraded post at Allappuzha

was so compelling that the applicant had to be posted there. If the post’

at Ailappuzha needed an experienced officer and there was no other
officer as good as the applicant, he could have been posted at Allappuzha

when he was in Grade 1. It is also surprising that the upgrading and -

downgrading of posts would not have been visualised at the time of
transfer of the applicant to Trichur in May, 1990, when he was posted
at Trichur. It is not the respondents’ case that the applicant is the only
Manager, Grade 1, availabie in Kerala who only can manage the work
at Allappuzha. On the other hand, his non-availability after his retire-
ment within less than two years will leave the so-called important post at
Allappuzha high and dry. It would, therefore, have been much better if a
Manager with a longer length of service left before retirement had been
handpicked for the post at Allappuzha. Another feature of this case
which has disturbed us is the frequent transfers to which he has been
subjected ever since 1968.

-
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- ©* Between 1968 and 1990, in the course of 22 years the applicant had
‘been subjected to 26 transfer orders including the impugned order in
this case. During the last one year from 8-9-1989, itself he has been sub-
jected to four transfer orders. In the conspectus of the facts and circums-
tances and keeping in view the human factor that the applicant had al-

-ready undergone more than his share of transfers and he has less than

two years to retire, we set aside the impugned order of transfer to Allap-
puzha and direct the respondents that the applicant should be retained
-at Trichur in the grade of Manager, Grade I, till his retirement unless
‘his .transfer is necessitated by any other unavoidable administrative
exigencies. : o :

" [S. Krishnan v. Deputy Regional Director, ESI Corporation, Trichur and another»
1991 (1) SLJ (CAT) 336 (Ernakulam), date of judgment 23-11-1990.] .

5. Transfer based on allegations of misdemeanour, mala fide and cannot
-be sustained.—Obviously, the transfer of the applicant was not made in
the exigency of service or public interest.. That is why in the impugued
order of transfer it is not mentioned that in the interest of public service
:the transfer of this applicant was made. From all -what has been men-
tioned above, it is clear that the impugned transfer was mala fide and
-was a penal one. It is not understandable as to why no disciplinary action
-was taken against the applicant when he was alleged to be guilty of
‘various misdemeanours instead of taking rccourse to an order of transfer
to drive him out of this particular circle. So, it is clear therefrom that
the impugned order of transfer was based on extraneous considerations

_and for achieving an alien purpose or an oblique motive. Such being

the position, it would amount to mala fide and colourable exercise of
power. It is clear from the aforesaid that the transfer of this applicant
was not made in normal course or in public or administrative interest
but for other purpose. Such being the position, we have no hesitation to
conclude that the said transfer order cannot be sustained and the same ts
liable to be set aside. ’ ’

{ N.K. Suparna v. Union of India and others, (1991) 15 ATC 1 (Bangalore), date
‘of judgment 13-7-1990. ] . o .

-6. Denial of right to represent against an order of transfer, not tenable.—
It is stated in the impuened order of transfer, dated 4-12-1990, that no
- representation whatsoever will be entertained. This is contrary to the
decision of the Supreme Court in Guiarat Electricity Board v. Atmaram
Sungomal Poshani { 1989 (10) ATC 396: 1989 (2) SCC 602 ; 1989 SCC
(L&S) 393 ], wherein the Supreme Court has observed as follows: “'When-
ever a public servant is transferred, he must comply with the order but
if there be any genuine difficulty in proceeding on transfer it is open to
him to make a representation to the competent authority for staying.
modification or cancellation of the transfer order.” In view of the above
observations of the Supreme Court, the stipulation in the impugned
order of transfer, dated 4-12-1990 that no representation whatsoever
will be entertained, is not legally sustainable. Every Government servant,
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provided to the members of tke public, 2nd there cannot be any cause for
complaint or grievance if the transfers ace intended for improvement in
the efficiency of service to the pubiic.

{S.N. Dutta and others v. The Chief General Manager, Telecommunications:
Andhra Pradesh and others, 1989 (2) SLJ (CAT) 122 (Hyderabad): (1989) 1! ATC117.]

12. Frequent transfers in breach of Government instructions cannot be
sustained.—The petitioner entered service as an Excise Sub-Inspector on
7-2-1964. By an order, dated 13-6-1984, he was transferred from Raigarh
to Shahdol. On 31-3-1985, he was transferred from Shahdol to Bilaspur.
He was promoted as Excise Inspector by order, dated 11-12-1985. He
was then posted at Lakhanadon district, on 17-1-1986. On 1-8-1987, he
was attached and posted as In-charge, Seoni Distillery and is now being
transferred from Sconi to Shivpuriin July, 1988. The petitioner contended
that the normal period of an officer at a station was 3 years according to
General Book Circular, Part VI He has, however, been frequently trans-
ferred without any rhyme or reason and, therefore, the last order trans-

ferring him to Shivpuri being contrary to the Government instructions
should be quashed.

Held: therc could be no dispute that no Government servant has an
absolute right to be at a place of posting for three years or is not remov-
able before the completion of this period. However, the Government
has prescribed this period to be the normal period by exccutive instruc-
tions and in the absence of statutory rules they are binding and effective.

The respondent could not show why the petitioner is being transierred
frequently. All that is said in the returnis that the transfers arc for admi-
nistrative convenicnce or administrative exigency. Use of these terms alone
would not be sufficicnt. To accept the contention, some material should
have been placed before the Tribunal. That is not done.

It was also said that there was a complaint against the pdtitioner at
Seoni which was under investigation. An unproved complaint can hardiv
be a ground to justify frequent transfers. It hus got then to be accepted

that the petitioner is a victim of frequent transfers in breach of Govern-
mental instructions.

1t follows, therefore, that the petitioner’s :r:msfer to Shivpuri has to
be set aside and the respondent is directed to continue the petitioner at
Seoat as an Excisc Inspector. :

[ H.S. Ajmani v. State of M.P. and others, (1989) 9 ATC 122 (Jabalpur). ]

13. Sending order of transfer to place where the einplovee is transferred _
but had not joined, pot sufficient.—As per Rule 12 of the Railway Servants -
(Diccipline and Appeal) Rules, 1968, any order imposing a penalty passed
by the disciplinary authority shall be communicated to the railway ser-
vant. By its letter, dated 17-11-1970 and 19-11-1971, the Railway Board
madc it clear that as far as possible the actual service of an order imposing
penaity is desirable and, thercfore. with a view to ensuring actual service
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of such order on the person concerned the authority should e):glore a(.:lé
the possibilities of serving the order. Some such modes of actu s’:rt?xat
have been indicated in the Railway Board's letter. The first o%i: 1at
where the railway servant is present in office the order should s:neid
on him in person. In case of his refusal to accept the same 1Pe facts ’*?‘ﬁce
be recorded in writing and signature of the witnesses in Wnose ;?}ie). c

such refusal is made should be taken. The next mode 1s that when :e?i
railway servant is not present in office the order should be 'com?“é?caent
to him at his last known address by registered post with acknow ed =e1§ ot
due. In case where the order sent per registered post is returne bcl;ndec;f
vered by the postal authorities it should be pasted on zlhe ’nouce kir?r o
the railway premises in which the employee concerne v.a.s.lwor - rgvant
as well as in a place in the last noted local address of the railway s .

We do not find that in the matter of serving the order imposing thef
penalty on the applicant the respondent authorities had exploredfapy g_
the aforesaid modes faithfuily. Instezd o'f dxspl:‘;)'xng ‘the order o lmgm
sition of penalty at the noticc board of the applicant’s office it vmés SWe
1o the office where he was transferred but where he had never J?lﬁe' - e
arc constrained to hold that the respondents had not acted law uh) in II.-
‘matter of communicating the order, 1mposing the penalty, to the applt
cant. So, when neither the charge-sheet nor any notice of the f;n?tlxg()j/
proceeding and the order imposing penalty of removal from scr\‘xc; s
been served on the applicant, everything would be liable to be q.;i:‘i\s ed-
The order removing the applicant from service cannot be made ‘e StV
as it w ever served on him.
® ’t[ ::ﬁsaln}(umar Parial v. Union of India and others, (1989) 11 ATC 679 (Calcutta). ]

14. Transfer of Railway servant at the request of his‘wu.(}o.\ycd mﬂothet{:
not a case of Own Expenses Transfer entailing loss of scm'or..u).—‘Tgti p(;rl,
lioner was sclected as an Assistant Teacher. Gr‘:ﬂ.dc 1\ in the ni‘nthé
School. Khurda and was confirmed on 1-12-1962. 1tis thc' é:ase o. the
respondents that while working at Khurda the pemxorzcr h}il 'lre'ql'mrslcar
to the appropriate authority to transfer him IQIEaslur'n -Bal gat) car
Asansol Division as he belonged to Haragram whggc T!CJI" ]qr “':clirc‘xwed
his said application was not considercd at all. Sub?cqucml}. ]I? i\r\fvav o
mother appealed to the General Manager. South Eas}ernh dld von
3-6-1966. for transferring the petitioner 10 Adra as he b‘cmgt ehg | i_esh n
and the only earning member, his presence near the family aftej is ‘aé e:l
death was essential. This appeal was graated by the comgetix}tqau' or! }3:'
and the petitioner was transterred to Adra division. urala“ntx .'c-—!a‘on
aforesaid order the petitioner joined the Bays Primary School at AGs
17-9-1966.

On 1-1-1982, the respondents prepared a provisional seniority l!xst ;)é
Grade 1V teachers, wherein the petitioner’s position was shown as }I:o. ,
as his seniority was counted from 17-9-1966. the date on whn.cﬁh e 1\:2’?
transferred to Adra. The petitioner preferred an appeal for rectificatio

the mistake in the provisional pangl stating that his name in the panel




